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REPORT OF THE OVERSIGHT COMMITTEE IN COMPLIANCE OF THE ORDER OF HON’BLE THE 

NATIONAL GREEN TRIBUNAL PASSED IN THE O.A. No. 985/2019 IN RE: WATER POLLUTION BY 

TANNERIES AT JAJMAU, KANPUR, UTTAR PRADESH WITH THE O.A. No. 986/2019 IN RE: 

WATER POLLUTION AT RANIA, KANPUR DEHAT & RAKHI MANDI, KANPUR NAGAR, UTTAR 

PRADESH 

*** 

I. INTRODUCTION 

The Hon’ble NGT while dealing with O.A. No. 985/2019 and 986/2019 related to the 

scientific disposal of Chromium dumps at Rania, Kanpur Dehat and Rakhi Mandi, Kanpur 

Nagar, which have been in existence since 1976 and have inter-alia resulted in 

contamination of groundwater  thereby depriving the inhabitants of access to proper 

quality drinking water has passed several orders on different dates for controlling pollution, 

restoring environment and improving the quality of life of the local people. 

 

II. ORDERS PASSED BY THE HON’BLE NGT 

1. Vide order dated 16.07.2020, the Hon’ble National Green Tribunal reviewed on 

14.07.2020 the reports filed by the Chief Secretary, UP on 04.02.2020 and 11.06.2020, 

and the CPCB. The report of the Chief Secretary, UP stated that an action plan has been 

prepared for restoration of the environment and certain steps have been taken for 

supply of water to the inhabitants. Further, the report mentioned that the matter of 

remediation is at the stage of inviting tenders. The report of the CPCB on the other hand 

was of a general nature. The Hon’ble Tribunal noted with concern that the chromium 

dump containing toxic chemicals has not been shifted to the TSDF as required under the 

law in spite of its repeated directions showing total lack of sensitiveness on the part of 

concerned officers as also complete failure of the State Government. Hazard to public 

health and environment still continues. The process of remediation can start only after 

shifting of the waste to operational TSDF. In view of the seriousness of the situation, the 
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Hon’ble Tribunal directed the Chief Secretary, UP to ensure prompt action on priority 

basis in a time bound manner by personally monitoring the progress closely. 

 

2. In its order dated 08.02.2021, the Hon’ble Tribunal considered the report of the UPPCB 

dated 29.01.2021 and directed as follows: 

“Accordingly, in the light of above discussion, the State of UP may take further 

remedial action. Remediation of hazardous waste sites departmentally may be 

explored, as tender process has not succeeded in the last several years and the dump 

sites have been in existence for the last 45 years which continue to be hazard to the 

lives of the inhabitants. The additional sites pointed out above may also be 

remediated. This needs to be tackled on emergency basis at the highest level in the 

State and monitored at the level of the Chief Secretary and also the Oversight 

Committee. CPCB may be consulted in the process for the remedial action which 

should be as per rules. The action plan may also ensure provision for water supply to 

all affected areas. Further, it must be ensured that contamination does not affect the 

food chain. The stand of the State of UP with regard to compensation is not as per 

earlier order dated 15.11.2019, para 13. If the amount is not recovered from the 

companies for want of effective legal steps for recovery within reasonable time, 

liability of the State for its negligence and inaction will continue.” 

3. In its order dated 23.11.2021, the Hon’ble Tribunal considered the report of the CPCB, 

and the Oversight Committee on not starting the disposal of the chromium dump and 

continuing discharge of toxic chromium in the river Ganga and concluded that there is 

lack of seriousness on the part of the authorities in handling the grim situation which 

has been in existence since 1976 and is adversely affecting the health of the citizens. In 

order to remedy the situation at ground level, the Hon’ble Tribunal constituted a five-

member expert Committee under the chairmanship of the Chief Secretary, UP with 

nominees of MoEF&CC, CPCB, NMCG, UP PCB and District Magistrates of Kanpur Dehat 

and Kanpur Nagar. The CPCB and the State PCB have been made nodal agencies jointly. 
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The Hon’ble Tribunal also directed the Committee to meet within two weeks and 

prepare the roadmap for remedial action.  
 

III. COMPLIANCE STATUS AS ON 15.04.2022 

S. No. Directions issued by 

Hon’ble NGT 

Concerned 

Department 

Compliance status 

1.  Finalization of volume of 

chromium dump 

CPCB & 

UPSIDA 

A joint inspection of the site was 

carried out by the CPCB & IIT Kanpur 

along with the officials of the UPSIDA 

and District Administration on 

17.11.2021. As per the joint inspection 

report, the current and finalized 

estimate of available waste volume is 

1,22,799 m3. The same has been 

approved by the State Level Monitoring 

Committee on 04.01.2022. 

The compliance report submitted by 

the UPSIDA is annexed as Annexure I. 

The minutes of meeting of the joint 

inspection conducted by the CPCB & IIT 

Kanpur is annexed as Annexure II. 

2.  Preparation of roadmap 

for remedial action by 

five-member expert 

committee as 

constituted by Hon’ble 

NGT in order dated 

23.11.2021. 

UPPCB & CPCB In spite of repeated reminders, no 

information has been furnished by the 

nodal agencies. Informally it is learnt 

that no such meeting has been held so 

far. 
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3.  Recovery of EC imposed 

on erring industries 

UPPCB The UPPCB had imposed an EC of Rs. 

280 Cr against six defaulting industries 

engaged in production of Basic Chrome 

Sulphate which were responsible for 

the illegal dumping of Chromium Waste 

at Rania, Kanpur on 19.11.2019.  

On 16.03.2021, the UPPCB had 

identified 5 more such industries 

against whom the show-cause notices 

were issued by the Board. Against the 2 

industries, viz. M/s Kalina Chemicals 

Pvt. Ltd. and M/s Bharat Chemical 

Udhyog, the Board has imposed an EC 

of Rs. 18,02,72,088.00 and Rs. 

1,40,07,150.00 respectively. After 

considering the replies from 3 units viz. 

M/s Khanna Vivek Chemicals Pvt. Ltd. 

C30D, Site-I, Panki, Kanpur Nagar, M/s 

Unichem India, Village Malo, GT Road, 

Chaubepur, Kanpur Nagar and M/s 

Rahman Industries Ltd, 1002, 1003, 

Akrampur, Chakarmpur,  show cause 

notices have been revoked.  

The details of EC imposed on the erring 

industries are mentioned in Annexure 

III. 
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4.  Recovery of EC imposed 

on UP Jal Nigam 

UP Jal Nigam The case is still pending in the Hon’ble 

Supreme Court. 

The compliance report and documents 

submitted by the UP Jal Nigam in this 

regard is annexed as Annexure IV. 

5.  Status on 20 MLD CETP 

in Jajmau 

NMCG As per the compliance report 

submitted by the NMCG on 24.03.2022, 

the overall progress of the project is 

43.47% which is only 13.36% more than 

the previous progress of June 2021. 

Now the target date for completion has 

been shifted from 02.02.2022 to 

02.06.2022.  

The detailed progress report submitted 

by the NMCG is annexed as Annexure 

V. 

6.  Action taken on non-

compliant CETP in 

Jajamu 

UPPCB The UPPCB vide its letter dated 

20.04.2022 has imposed an EC of Rs. 

11,62,500 for non-compliant CETP for 

the period of 04.06.2021 to 05.04.2022 

against the Ganga Pollution Control 

Unit, UP Jal Nigam. 

The letter issued to the UP Jal Nigam in 

this regard is annexed as Annexure VI.  

 

Thus, it is clear from the reports of the concerned departments that there is absolutely no 

progress in actual removal of the chromium dump and only paperwork is being done. 
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IV. RECOMMENDATIONS BY THE OVERSIGHT COMMITTEE 

In view of the above, we recommend as follows: 

1. The Chief Secretary, UP may be directed to hold a meeting with the nominees of 

MoEF&CC, CPCB, NMCG, UPPCB and District Magistrates of Kanpur Dehat and 

Kanpur Nagar as mentioned in the order of the Hon’ble NGT dated 23.11.2021 at the 

earliest so that the actual work of scientific disposal of chromium dump is started 

without any further delay and completed in the shortest possible time. The Chief 

Secretary, UP may also be directed to monitor the execution of the plan every 

month and forward a monthly progress report in this regard to the Oversight 

Committee for the submission of quarterly progress report to the Hon’ble NGT. The 

Chief Secretary may further be directed to specify the date when the actual work for 

removal of chromium dump shall start. 

2. The progress of 20 MLD CETP which is under construction in Jajmau is far from 

satisfactory (only 13.36% in last 9 months and cumulative progress of 43.47% only 

till now). Now the timelines for completion of the project has been shifted from 

February 2022 to June 2022. Considering the present pace of progress, it does not 

seem to be possible. The Chief Secretary may be directed to include the monitoring 

of this project also in his monthly meeting on environmental matters and send the 

minutes of the meeting to the Oversight Committee for the submission of quarterly 

progress report to the Hon’ble NGT. 

3. The Member Secretary, UPPCB may be directed to ensure that the compensation 

imposed on the erring industries/agencies is realized without any further delay.  

4. Though there are mechanisms available to recover EC from the defaulter industries 

which are in operation, for closed down units when efforts are made to recover EC 

as arrear of land revenue, due to judicial pronouncement that EC cannot be 

recovered as arrear of land revenue, the recovery becomes almost impossible. The 

Central Government may be directed to amend the relevant Act to include the 
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recovery of EC as arrear of land revenue to facilitate the recovery from the closed 

units. 

5. The Member Secretary, UPPCB may be directed to take effective actions against 

erring officials/industries for continued pollution of the river Ganga through regular 

monitoring of the functionality of the CETP and STPs under various provisions of the 

Environmental laws.  

The Member Secretary, UPPCB is directed to send this report to the Registrar General, 

National Green Tribunal, Principal Bench, New Delhi for placing the same before the 

Hon’ble Tribunal with a copy to the Chief Secretary, Government of Uttar Pradesh for 

necessary action. The report also be uploaded on the website of the Committee.   

22-Apr-22

X Anant Kumar Singh

Anant Kumar Singh

Member, Oversight Committee

Signed by: ANANT KUMAR SINGH      

22-Apr-22

X SVS Rathore

Justice SVS Rathore

Chairman, Oversight Committee

Signed by: SURENDRA VIKRAM SINGH RATHORE  

April 22, 2022 

 

Annexures: As above 

 

Please visit our website: oscngt.upsdc.gov.in for more information. 
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SUBJECT: HON'BLE NGT MATTER IN OA NO. 985/2019 

IN RE: WATER POLLUTION BY TANNERIES AT JAJMAU, 

KANPUR WITH OA NO. 986/2019 IN RE: WATER 

POLLUTION IN RANIA, KANPUR DEHAT 

REFERENCE: MINUTES OF THE MEETING OF THE OVERSIGHT 

COMMITTEE (NGT), UP LUCKNOW, DT 09.11.2021 ORGANIZED 

THROUGH VIDEO-CONFERENCING 

Minutes of On-site Meeting Dt 17.11.2021 

01. Background 

Ministry of Environment, Forest, and Climate Change (MoEF&CC), Government 

of India, initiated during 2011-12, a Project under National Clean Energy Fund 

(NCEF) for "Remediation of Hazardous Waste Contaminated dump sites" at 12 
areas (containing multiple sites) in the country. Chromium-contaminated site 

at Rania, Kanpur Dehat, UP was identified as one of the priority sites requiring 
remediation under this NCEF Project. In this regard, MoEF&CC engaged 
Central Pollution Control Board (CPCB) as a Project Impiementing Agency. The 
Administrative Execution for the project was steered through Project Steering 
Committee headed by Chairman, CPCB and members comprised from 
participating State Boards. 

02. Proceedings 

Pursuant to the decision taken in the Meeting referred above vide point no. 03 
of the Minutes, an on-site meeting was held at the Rania site, Kanpur Dehat 
on 17.11.2021. List of members present during the meeting are appended in 
Annexure. Proceedings of the meeting and the salient issues that came up 
during the meeting are summarised as under: 

A. During the On-site Meeting, Regional Director CPCB Lucknow apprised all 
the members about CPCB initiatives whereby, CPCB executed a detailed 
investigation of the contaminated sites at Rania, Kanpur Dehat through its 
Consultant M/s ERM India Pvt. Ltd, Gurgaon, hereinafter referred as the 
Consultant', This study was part of a nationwide exercise wherein, several 
contaminated sites in India were identified for investigation and 
remediation. 

MOM On-Site Meeting Rania, Kanpur(R}; Nov 17, 2021 Page 1 of 4 
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B. he study, as per the contract signed in July 2014 and executed through 

the consultant, was under regular review by Technical Expert Committee 

(TEC) constituted by CPCB. The TEC comprised of member experts from 

NEERI (CSIR), IIT-Delhi, NGRI (CSIR), CPCB, UPPCB, and other 

distinguished professionals. 

Periodic revew of the study execution was made by State Level Monitoring 

Committee constituted by U.P. Pollution. Control Board. 

D. The Consultant submitted its Detailed Project Report (DPR) in January, 

2018. A copy of the DPR along with investigation/risk assessment reports 

were made available to U.P. Pollution Control Board and Dept. of 

Environment, State of UP. 

E. Subsequent to completion of the study (DPR), CPCB has been under 

regular follow-up with U.P. Pollution Control Board and Dept. of 

Environment, State of UP for. execution of the remediation activities, 

wherein the study Reports be taken for reference as Guidelines. 

F. CPCB, through its Regional Directorate (RD) at Lucknow, has been 

regularly providing its input at various forums / meetings convened by 
concerned departments of U.P. State Govt. for execuion of Remediation 

Activities at the contaminated site(s) under reference. 

G. CPCB RD Lucknow mobilised al the relevant detail (justification) about 
waste volume estimation, obtained through its designated Consultant and 
provided the same to the concerned departments. Further clarifications 
along with digital versions of all the Reports prepared by the Consultant 

were made available to IIT Kanpur on 20.09.2021. 

H. The fact worth mentioing here is that the findings based on detailed 
investigation by the CPCB Consultant for the entire study, apart from 
waste volume estimated, have been subjected to scrutiny by the Technical 
Expert Committee of CPCB. The impacted area (32,958 square meter) and 
estimated waste volume (37,712 cubic meter) as per the study conducted 
during 2016-17 are indicative, and the actual figure may only be worked- 
out during the execution of remediation works. 

I. Since completion of the CPCB study and submission of DPR in 2018, 
possibility of occasional (illegal) withdrawl / deposit of waste in the subject 
area can not be completely ruled out as the area was accessible to anyone 
until Oct 2021 when it was barricaded along the road. Further, with 
extended storage of Chromium (VI) bearing waste at the subject site, 
possibility of Chromium (VI) leaching to subsurface soil groundwater 

MOM On-Site Meeting Ranla, Kanpur(R)}; Nov 17, 2021 Page 2 of 4 
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thus further magnifying the impact zone and thereby build-up or 

Chromium (VI) in soil in adjoining areas can also be a possibility. This can 

be one of the reasons of increase in impacted area (50,372 square meter) 

and also in the volume of waste (1,22,799 cubic meter) as reported by the 
IIT Kanpur study (June, 2021), executed almost five years after the CPCB 
ERM study, apart from the differences in the methodologies adopted for 
estimation of waste volume in the two studies, each of which have their 

Own merits. 

03. Recommendations 

A. In view of the above, and with the available Detailed Investigation Report 

along with DPR (CPCB-ERM) way back in 2018, subsequent inputs by CPCB, 
and latest Report (2021) by IIT-Kanpur, we conclude that the current 

estimate of the available waste volume is 1,22,799 m3 over an area of 

50,372 m2. 

B. Sensing the urgency of the matter, we recommend moving forward with 

the latest estimates available and ensure execution of remedial action in 

compliance of the referenced order of Hon'ble NGT. 

C. While execution of remediation studies, the Hazardous and Other Wastes 

(Management and Transboundary Movement) Rules, 2018 (as amended) 
and CPCB Guidelines as relevant shall be strictly adhered to and compliance 
of the notified standards for waste, soil and groundwater shall be ensured 
by the executing agency. Reference shall also be made to the DPR prepared 
by CPCB-ERM referred above and the report submitted by IIT Kanpur. 

Page 3 of 4 
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Annexure 

On-site Meeting at Rania, Kanpur Dehat, Dt 17.11.2021 

List of Members Present 

1. Sh Vageesh Shukla, SDM, Kanpur Dehat 

2. Dr R. K. Singh, Regional Director, CPCB Regional Directorate, 

Lucknow 

3. Prof. Abhas Singh, IIT Kanpur W 
4. Prof. S. Rajesh, IIT Kanpur 

5. Sh Sanjay Tiwari, Nodal Officer(NGT, UPSIDA, Kanpur) 
6. Sh J.P. Maurya, Regional Officer, UPPCB, Kanpur Dehat 

MOM On-Site Meeting Rania, Kanpur(R); Nov 17, 2021 
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As desired by oversite committee of Hon’ble NGT, the progress of 20 MLD CETP Jajmau is as follows: 

 

20 MLD CETP Project, Jajmau, Kanpur 

S. 
No. Description Unit Total Quantity Achieved 

Quantity Completion (%) 

1 Design & Engineering- 
Drawings No. 463 463 100.0% 

2 Excavation Cu. m 265495 229080 86.3% 
3 RCC & PCC Cu. m 40680 22969 56.5% 
4 Pipeline Procurement Km 25.6 25.6 100.0% 
5 Pipeline laid Km 25.6 16.5 64.5% 
6 Overall Planned Progress   84.86% 
7 Overall Achieved Progress   43.47% 

 

The project completion date has been targeted as 02-06-2022. However, after an assessment of balance 
work the project completion will be delayed for another 4-6 months. The relevant document is enclosed 
as Annexure-I. Efforts for completion of the project at the earliest are being made continuously. 
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